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Order No.20,dated 18.4.2000

The learned counsel for the

petitioner wants a short adjournment. This

matter has been listed for peremptory hearing.

In view of this, adjournment is allowed and the

matter may be listed in its turn.
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Qrder dated 24,10,2003

None appears for the applicant ner the
applicant ir person is present. However, Shri S.R.
Patnalk, learned A.8.L , is present, whe by filing
a Memp submits that the applicant who has since
appeared in the trade test on28.4,2000 has been
promoted te the pest of PCR, Gr.III vide Office Order
dated 27 .11,2000. In the aforesaid circumstances,
we are of the view that the applicant's grievance
having been redressed at the hands of the Respondents
there remains nething mere to be adjudicated by this
Tribunal and accerdingly, we dispose of this O.A,

for having become infructueus. Ne cests.
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